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Factual and Action taken report in compliance of Hon’ble National Green
Tribuanl, (CZB), Bhopal order dated 02.07.2024 in the matter of OA No.
112/2024 - News Item Titled "Rajasthan News Awaidh Khanan Par Ankush
Lagane Ke Liye Sarkar Gambhir Karvai Ke Baad Bhi Nhi Ruk Raha Hai Bajri
Khanan" Appearing In Amar Ujala Dated 30.01.2024 Versus Rajasthan State

Pollution Control Board

Hon’ble National Green Tribunal (CZB) Bhopal vide order dated 02.07.2024 (Copy
of the order dated 02.07.2024 of the Hon’ble Tribunal is marked and annexed
herewith as Annexure R/1) issued following order/instructions in the matter of
"Rajasthan News Awaidh Khanan Par Ankush Lagane Ke Liye Sarkar Gambhir
Karvai Ke Baad Bhi Nhi Ruk Raha Hai Bajri Khanan" Appearing in Amar Ujala
Dated 30.01.2024 Versus Rajasthan State Pollution Control Board :-

1. That The Hon’ble Tribunal has taken suo motu cognizance of the news
published in Amar Ujala on 30.01.2024. In response to this news, the Mineral
Department is requested to conduct regular inspections to prevent illegal
mining. To address this issue, the Rajasthan Government issued an order dated
13.01.2024 and 16.01.2024 to initiate a joint campaign involving the Revenue
Department, Mines Department, Police Department, and Transport
Department under the supervision of the District Collector. This campaign is
scheduled to run from 15.01.2024 to 31.01.2024. Copy of the order dated
13.01.2024 is marked and annexed herewith as Annexure R/2.

2. That in compliance with the aforementioned orders, the District Collector of
Sirohi issued an order dated 13.01.2024 to implement a coordinated campaign
involving the Revenue Department, Mines Department, Police Department,
and Transport Department within the Sirohi district. This initiative aims to
rigorously monitor and prevent illegal mining activities. The joint campaign
is part of a broader effort to ensure strict enforcement of mining regulations
and to safeguard natural resources. Copy of the order dated 13.01.2024 issued
by the District Collector of Sirohi is marked and annexed herewith as

Annexure R/3.

3. That as part of the campaign, the Police Department and Mines Department

took action in response to a complaint of illegal mining in the village of Sarhad
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Chotila Bhagli, near Shivganj tehsil in Sirohi district. On 29.01.2024, a Moka
Panchnama was prepared, leading to the seizure of a dumper and JCB, and a
penalty of Rs 3,47,000 was imposed. On the same day, a total of six actions
were taken against illegal mining and the unauthorized release of mineral
gravel in the Sirohi district, resulting in the collection of Rs 11.28 lakh in
penalties. This was reported in Amar Ujala on 30.01.2024. During the
campaign period from 15.01.2024 to 31.01.2024, a total of 29 cases related to
mineral gravel were documented, and Rs 34.19 lakh was recovered in
penalties. These efforts are in line with the directions of the Hon’ble Supreme
Court and the Hon’ble National Green Tribunal. The State Government is
making concerted efforts to prevent illegal mining and mineral expansion
through joint special campaigns involving the Revenue, Police, Mines, and
Transport Departments. Copy of the Moka Panchnama dated 29.01.2024 is

marked and annexed herewith as Annexure R/4.

That in compliance with the point No.4 of the order dated 02.07.2024 of the
Hon’ble Tribunal, the District Collector of Sirohi constituted a committee
comprising of the Sub-Divisional Officer of Shivganj, the Regional Officer of
the Pollution Control Board, Sirohi, and the Mining Engineer of Sirohi.
According to the news published in Amar Ujala on 30.01.2024, this committee
inspected Chotila village in Shivganj tehsil, Sirohi district, and the
surrounding river area on 25.07.2024 and subsequently prepared a Report.
The inspection report dated 25.07.2024 revealed no evidence of illegal
mechanized mining of mineral gravel in the area. Local residents corroborated
this finding, indicating that no machinery is used for mining activities in the
region. Additionally, the spot investigation confirmed the absence of any
machinery engaged in mining in the river area. Copy of the detailed spot report

dated 25.07.2024 is marked and annexed herewith as Annexure R/5.

That in compliance with the point No.5 of the order dated 02.07.2024 of the

Hon’ble Tribunal, following directions are been taken:

(i) The State Government has constituted a committee under the
chairmanship of the District Collector, as per orders dated 23.11.2002
and 29.01.2003. The committee comprises of the District Collector,
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(ii)

(iii)

(iv)

Superintendent of Police, Mining Engineer, and Deputy Forest
Conservator. This committee convenes regular monthly meetings to
discuss and address issues related to illegal mining and its prevention.
A joint team, formed by the committee, conducts routine inspections to
curb illegal mining activities. Additionally, special campaigns are
organized regularly under the directives of the State Government and
the District Collector. These campaigns involve coordinated efforts to
prevent illegal mining and expansion, with specific areas identified for
targeted inspections and enforcement actions. Copy of the orders dated
23.11.2002 and 29.01.2003 are collectively marked and annexed
herewith as Annexure R/6 (Colly).

Additionally, following an order from the Mines Department dated
10.05.2010, a Special Investigation Team (SIT) was formed under the
chairmanship of District Collector to focus specifically on preventing
illegal mining and extraction. Meetings of this SIT are conducted on a
regular basis to address and investigate complaints about unauthorized
mining activities. Special campaigns and checks are carried out
periodically in areas identified as hotspots for illegal mining, as per the
instructions from the State Government and the District Collector. Copy
of the order dated 10.05.2010 of the Mines Department is marked and

annexed herewith as Annexure R/7.

Regular meetings are held by the committee constituted under the
orders of the State Government to take action against illegal mining and
extraction. The committee diligently works to address and prevent these
activities. Furthermore, the State Government actively encourages the
public to lodge complaints regarding illegal mining and extraction,
ensuring that all reported issues are promptly investigated and

addressed.

A contact portal has been developed, and a toll-free number, 181, has
been issued, allowing anyone to lodge complaints about illegal mining
and extraction. Complaints received through the portal and toll-free
number are immediately forwarded to the relevant department in the

concerned district for investigation. The concerned department


5


conducts an investigation into the complaints and uploads the
investigation report online. This report is then sent to the complainant,
who is also contacted by phone to ensure their satisfaction with the
compliance report. The District Collector monitors the complaints
registered on the portal and the actions taken by holding weekly
meetings. This ensures ongoing oversight and prompt response to all

complaints related to illegal mining and extraction.

(v)  The State Government gives wide publicity to the Sampark portal and
the toll-free number 181. Efforts are made to raise awareness about
these resources among the general public through various public
relations programs organized in the district, including Ratri Chaupal
events held at the village level. These initiatives ensure that the
community 1s well-informed about the available channels for reporting

illegal mining and extraction activities.

That hence, the directions provided by the Hon’ble Tribunal are being
meticulously followed with the utmost seriousness which involves a
comprehensive approach to ensuring that all the orders of the Tribunal are
fully implemented and integrated into ongoing practices. Every step of the
process, from compliance checks to enforcement actions, is executed with
careful attention to detail, reflecting a strong commitment to upholding
judicial directives. The adherence to these instructions is not merely
procedural but is conducted with a focus on thorough and effective
implementation. This includes regular monitoring, detailed reporting, and

prompt corrective actions as required.

RECOMMENDATIONS:

To address the issue of illegal mining of mineral gravel in Sirohi district, the
department has taken proactive measures by delineating specific plots for the
allocation of mining leases for mineral Bajari in river areas. To date, a total of
10 plots have been prepared: 2 plots in Shivgan;j tehsil and 8 plots in Reodar
tehsil. These plots have been made available through an e-auction process to

ensure transparency and competitive bidding.
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The department has issued Letters of Intent to the highest bidders who
successfully participated in the e-auction. These Letters of Intent signify the
provisional approval of the highest bids. However, the final mining
permissions will be issued only after the bidders complete all required
formalities and adhere to the stipulated regulations.

This strategic initiative is designed to promote legal mining practices for
mineral Bajari, thereby ensuring that this resource is accessible to the general
public at reasonable prices. By fostering legal mining operations, the
department aims to reduce the prevalence of illegal mining activities in the
district. Furthermore, the department is actively working on delineating
additional plots for mineral Bajari in river areas across other tehsils in the
district to extend the benefits of this initiative district-wide.

To combat illegal mining of mineral gravel in Sirohi district, the department
has delineated plots for the allotment of mining leases for mineral Bajari in
river areas. Specifically, 2 plots in Shivganj tehsil and 8 plots in Reodar tehsil
have been prepared and made available through e-auction.

Letters of Intent have been issued to the highest bidders. Mining permissions
will be granted once the holders of these Letters of Intent complete the
necessary formalities.

This initiative aims to promote legal mining of mineral Bajari, making it
accessible to the public at affordable rates while curbing illegal mining
activities. Additionally, efforts are underway to delineate plots for mineral

Bajari in river areas across other tehsil areas of the district.

ENCLOSURES:

NS k-

Copy of the order dated 02.07.2024 of the Hon’ble Tribunal

Copy of the order dated 13.01.2024 of the Rajasthan Government

Copy of the order dated 13.01.2024 issued by the District Collector of Sirohi
Copy of the Moka Panchnama dated 29.01.2024

Copy of the detailed spot report dated 25.07.2024

Copy of the orders dated 23.11.2002 and 29.01.2003

Copy of the order dated 10.05.2010 of the Mines Department
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3 Annexure R/1

Item No. 04

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.112/2024(CZ)
(0.A.No0.476/2024 - PB)

News item titled "Rajasthan News Awaidh Khanan
par ankush lagane ke liye sarkar gambhir karvai ke
baad bhi nhi ruk raha hai bajri khanan"
appearing in Amar Ujala dated 30.01.2024
....Suo Motu
Date of Hearing: 02.07.2024

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant (s):

For Respondent(s): Mr. Shoeb Hasan Khan, Adv.
Mr. Rohit Sharma, Adv.

ORDER

1. This Tribunal vide order dated 29.04.2024 took cognizance of the
matter of illegal mining and storage of gravel in District Sirohi,
Rajasthan. No reply has been filed till date. Issue reminder to the

respondents to submit the reply.

2. Learned Counsel for the State Pollution Control Board Shri Rohit

Sharma put in appearance and sought a short time to file the reply.

3. The matter related to Sirohi but the name of Respondent no. 3 has
shown District Magistrate, Bhilwara (Rajasthan). Accordingly, in para
5 at the place of Respondent no. 3 following should be amended :

in place of District Magistrate, Bhilwara it should be corrected as
“District Magistrate, Sirohi’

0.A. No.112/2024(CZ) News item titled "Rajasthan News Awaidh Khanan
par ankush lagane ke liye sarkar gambhir karvai ke
baad bhi nhi ruk raha hai bajri khanan"
appearing in Amar Ujala dated 30.01.2024


Annexure R/1

8


4. We further constitute a committee as follows with direction to submit

the factual and action taken report.

1. One representative from the District Magistrate, Sirohi
(Rajasthan)
ii. One representative from the Member Secretary, Rajasthan State

Pollution Control Board, Rajasthan

5. The Hon’ble Supreme Court of India in Civil Appeal No. 4091-4093 of
2023 vide order dated 16.05.2024 observed that the State is rendering
only lip service and at the sites, the illegal mining is allowed to
continue, and directed to constitute a committee to control the illegal
mining. The directions are extracted below :

L The State Government shall immediately constitute a Committee
in each District, which will be headed by the District Collector
consisting of officials of various departments including the Police
department. The Committee shall be entrusted with a
responsibility of stopping illegal mining which is taking place
contrary to the impugned judgment of the NGT. The Committee
shall ensure that regular site visits are made in the respective
Districts;

ii. It will be open for the first respondent to point out to the
Committees any violation of the impugned judgment. We make it
clear that the District Collectors and all officials forming part of
the Committees shall discharge their duties as officers of this
Court and they must remember that it is their duty to prevent
illegal mechanised mining;

iii. We direct the State Government to create a grievance redressal
mechanism in each District in the form of a toll free number and a
special email ID where citizens can lodge complaints regarding all
kinds of illegal mining. The complaints received through this
forum shall be immediately forwarded to the concerned
Committee for taking action;

w. Wide publicity shall be given by the State to the availability of
grievance redressal mechanism in the form of toll free numbers
and email IDs. Publicity shall be given not only in the

newspapers, but also through the local television channels. The
2

0.A. No.112/2024(CZ) News item titled "Rajasthan News Awaidh Khanan
par ankush lagane ke liye sarkar gambhir karvai ke
baad bhi nhi ruk raha hai bajri khanan"
appearing in Amar Ujala dated 30.01.2024
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appropriate officers of the State Government shall communicate
the toll free numbers and email IDs to the first respondent within
a maximum period of three days from today;

v. A team of officials of the MoEF shall make periodical visits
without notice to any of the State officials to various sites Where
there is a possibility of carrying out illegal mining;

UL We make it clear that any violation by any official of the State of
the directions issued by this Court as well as the directions
issued by the NGT under the impugned judgment will be viewed
seriously and will invite contempt action apart from any other
action;

vii. Both, the State Government and the Central Government, shall
file compliance affidavits by 8th July,2024 which will be
considered on 15th July, 2024;

6. Learned Counsel for Shri Rohit Sharma representating the Rajasthan
State Pollution Control Board is directed to inform the State
Authorities/Member Secretary, RSPCB to strictly follow the directions
of Hon’ble Supreme Court of India as quoted above.

7. Further action taken report /Joint Committee report be filed within

four weeks.

List it on 6th August, 2024.

Sheo Kumar Singh, JM

Dr. Arun Kumar Verma, EM

2nd July, 2024
O.A. No. 112/2024(CZ)
K

0.A. No.112/2024(CZ) News item titled "Rajasthan News Awaidh Khanan
par ankush lagane ke liye sarkar gambhir karvai ke
baad bhi nhi ruk raha hai bajri khanan"
appearing in Amar Ujala dated 30.01.2024
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} : Dix{rich"fevel 'Comrln'H : \/j
Vo o 11 ) iftees anebere ly congyy ;
e gy hedisiricts namadly Ajmer. A, Banguars. Bhecee on " e miio
; . um Uh\l; Pa"_. qusama"d. S'k”) S;Yohl" Tonk ahd UJH;PM‘ ’ o, Dung_:rpu';/
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d wd ’
 Protection Acy ’ Frovs prolected under he Environment
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B .. Y ¢ would be forwarded to the Seer m
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i3 . /0 — e
q _ \ O 3K
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‘sopy {o the Fo)fow&ns.. )
Princigal Seareta 1 4 "
H ry, Environment De, i -
: hecessary action partment with the vequest for tnking | N,
: Secreiar -, Forest Depariment . " d : \l

Secretary. Adminisitative Reforms Doy, ;. .
D.‘nec?ora;:#cg and _geolog.y depastidod ir i - compliance of thazabove ordesg
District Coltectar/ 51ty of Police for compliance of fie above order - evee-...
AddLD:resinn nines/Suptg. Minirg Engineer 'Minin ineer A ssisy ining
' fz ptg. Minjn & Engineer/ Assistane '
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292

K] Y TRy J
Gova. nmé 1t of na j.ast.han :
. ,Adminis' xat.ve .Reforme Dapertmant o
'Group'-"]) ’ . P '
i i (L . »
¢o.F G(B)A,./Or,g/zou (+) Jaipux ,dntod thu 29/1/2003 ’
. " ’ : . v
< L : "" onDnn . .,—‘ C .,‘ a
A Vide G“'ux..l 1wns oo 'C'.F. 11’4fT);‘lnﬁc/Gr.II/ﬂG/Pt

. rlat:eu ‘3.11,3000 a b.str lct:.f,ovﬁl C’o:miuee!was consf:it:ut:cd to
" nonitor the mning: ol E1¥ kids in” the atstricts’ namely Afmer,
','{1’.,;1-, Sanswara,’ "Bhi. war.uDausa, angarpur 'Jaipur,mmnﬂ,um'
oa]i, .\ajaaman& Si’w rls*rohi( Tnnk ax}d Udaipur; as under 1~

A4 District GoJ lebtopr« -'-'"; g "Chaif Perann
\ ! s .

-2, swpat. cereuted™ N Y manber
LY ‘3'! Mlndng Eagdr aer/As‘eieﬁahl:' "'"-'-' 'lembe:
) Miﬂinq Eagirder »

A ‘Memb'er ,'
. | '1{ PR
= _'lod in S,UF.er ‘teas lon, of abova GOV"‘-'"’“ent crder ey

mqnsc 'vatqr of Foreqt

.n"l.

N&.F. 11(477)l11n°s/cr. I/95-pt dated 23.11. 2002, sanctioﬂ °f
HE, the Govm.por is'n zreb? adccu:ded ;Lo mctmstltute thf S
-c:mnitteo £or all the dis*-ricts of Rajasthan as follows:~: Y

Pegd oo oot , .
ilesy Di..trié_;t:-(;'ol.. dotor Chair DPerson’
2, " Supdt. of Poice . * . HMember ! N
3. Mining. Eyginc er/assistant - - " Member
L3 Mining Ergineer. i , .

e © 4. Dy.COnsez vatc ¢ of Forast . Member .
.+ N5, A representatlve’of N.G,0. Menber, ", -
[.D) engaged 11.En rironment - < | ' !

protection Ac:ivity nomipated _ T

by Distri 't Colléctor. ' PR P
- A Represecatat.ve 0f Mine Owners Member A

nominated by 1istrict Colleckoy - »

—
'b\"’\b in consul‘ etfcn with Secrstary, .
Federatlcr of Mining Asnocim:.ton ; : -

-P.n 1aui.ht:n, Jai[ ug, . ’ . .

ST A

'l‘hit/ committar, M.Jl ot on x:wqu) ar baals. and caTIY "
out the foj, lowlng funetLlon 1~ o ol
1) Monitbring thrl méiing 1otlvitien sre carrded ouk . A -
with due rugsrd por protection of environment. | 4

1) To tnko wll’ peanible potiona Lo atop.ddlegal .
mining in non'foroit ArO¥a, forant aross apd aress
Protactnd under Ensireniiat Protectisn Act.

{4
» 1) To mendor thas provisiony of Fozpgt Copzervaticn

* —.

1 BB Ty o

Act, 1980, #neirenient fobtaction A (006 and ather
s elate luwa a2 balng oLoyagd {;:n -.agmin out the :
i, . nining netivit los. , carEyiod Lo fﬁg
A.,, the Seer. Actlons takon uy ti:0 coMitieg waule be forwnrded £ °. MERY
e2TY,” Minas en for:nightly basis mcnuL?ﬁnq in . jé‘gg

dctaus thn action take:
. 4; ) ) On theae iaamm ((
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23

vovernnfentol Rajosihan
Ivlines (Gr.-1l) Department f)
' by

Nos T (1)219YMines.Gr-112618  Jaipu; Dated: .1 QMAY 20107

All District Collectors

Sub.: To constitute special investigating teams for brevcnting illegal

mining/transporatation/stook of bajri. |

_ Inabove mention subjeot matter, Hon'ble High Court, Jaip,u'r in S.B.C.

25 ) Wit Petition no. 9458/2018 vide order dated’ 03.05.2018 ‘has directed to
>+ constitute special investigaling tems, for ‘preventing illegal ‘mining,
transporatation and stock of bajri, You are therefore directed to, constitute
M‘mvcstigating teams and take all necessary steps to ensure ‘c,omfyliance

of the order of the Fon'vle Court and submit the progress repoit ta Pr.
Secretary, Mines & Petroleum on - weekly - biisis, Copy of" the-order is

snolosed, . e
(D.B. Gupta)
Chief Secretary

Copy forwarded to the foliowing for necessary action:-

PR Add\. Chief Secretary, Home Depnq‘gﬁcnt, Rajasthan, J'uipur.
w£23) 2. Director General of Police, Rajasthan, Jaipur,
- 3. Divisional Commissioner; Jaipur, Jodhpur, Udaipur, Ajmer, Bharatpuy
". Kota, Bikaner. o ) ’
4. Inspector General of Police, Jaipur,_ Jodhpur, Udaipur, Ajmer, Bharatpur
~ . »

Xote, Bikaner.
Dlrector, Mines & Geology Department, Rajasthan, Udaipur.

- All Superintendents of Police
Guard file.

Now

Pr. Sec to Gowt.

Scanned with CamScanner
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